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FINANCE BILL, 1981—contd.

MR, CHAIRMAN: We go to item
No. 7. Now the House will take up
further consideration of the follow-
ing motion moved by Shri R. Venka-
iaraman on the 22nd April, 198],
namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1981.82, be taken into consi-
deration.”

The Motion on the Finance Bill
has already been moved by the hon.
Minister, Now, 15 hours have been
allotted for al] the three gtages of the
Finance Bill, 1981. If the House
agrees, we may have 11 hours for
‘Genera] Discussion, 3 hourg for the
Clause-by-clause consideration and I
hour for\ the Third Reading.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): The Houge should
‘have sufficient time for this discussion.
Finance Bil] is an important item.

(Interruptions)

MR. CHAIRMAN: It is
House to decide.

(Interruptions)

for the

MR. CHAIRMAN: 1 take it, it is
the pleasure of the House...

SHRI G. M. BANATWALLA (Pon-
nani): What is being discussed?

MR. CHAIRMAN: T think we may
have for the first and second reading
14 hours. That is, 11 plus 3, 14 hours.

SHRI JYOTIRMOY BOSU: 'This s
one of the mast important exercises of
the year. Therefore, we shall have to
do it properly.

MR. CHAIRMAN: " Ang therefore,
the Chair requests you to just make
your pointg of view.

SHRI JYOTIRMOY BOSU: You
depart from the usual procedure, the
sermon which comes from the Chair]
You take as much time ag you want
to elaborate your point, Sir.

MR. CHAIRMAN: Mr. Bosu, the
time has already been fixed,

SHRI JYOTIRMOY BOSU: Sir,
let the handsome member catch your
eyel ]

SHRI G. M, BANATWALLA: Sir,
I seek only a clarification. You said
that 14 hours were for the first two
stages. That means that some time
should be left for consideration of the
amendments. Otherwise if all the
time, that is, 14 hours, is taken for the™.
discussion, how can that be allowed?

MR. CHAIRMAN: Taree hours are
there for the Clause by Clause consi-
deration.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
you may give 4 hours for amendments
and reduce the allotted time for the
general discussion by one hour.

SHRI JYOTIRMOY BOSU: I may
point out that this wag decided by the
Business Advisory Committee and this
was placed before the House in a
motion form and was asccepted. There-
fore to undo it is very difficult,
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MR. CHAIRMAN: Once there is
“a departure, then all kinds of other
things will crop up. So, I take it
that the House wants 11 hours for
general discussion and 3 hours for
clause by clause consideration. Now,
Mr. Jyotirmoy Bosu, to speak.

SHRI JYOTIRMOY BOSU:  Sir,
this budget exercise today has become
quite futile. Why? I will explain it
to you. This Government hag lost
control over the economy; primarily
it is not having control on the means
of production. The control on means
of production of this Government is
insignificant. Now, I would quote
the deficit in 1980-81. The bhudget
estimate in 1980-81 was Rs. 1250
crores, the revised estimate had jump-
ed up by more than 50 per cent. It
came to Rs, 1900 crores and the actuals
would be far beyond this figure. There
is an ocean of gap. Therefore, the
money would be hardly adequate for
6 months of the year for the projects
that you have in mind, particularly
plan development projects, Your
budgetary exercise is becoming futile,
This includes surreptitious levies. You
have said that I am using strong lan-
guage. 1 am ysing again the strong
language ‘surruptitious’, This has
been trickly done for fooling the
people. For the first six months, that
is, upto June 1980, a levy of Rs. 2100
crores was put on petroleum account.
This petroleum product is a spot cash
business which would be flourishing
the ruling party people. Spot cash
purchase of crude ig a gold mine. We
know all this. Thig year an amount
of Rs. 1200 crores is for petroleum,
Rs. 325 crores for coal, Rs. 400 crores
for steel and of course, railway fares
and freights are there. All these are
coming and mounting on the man at
the hottom, the weaker section of the
society who may be today 80 per cent
of the total nopulation of this eoun-
try. This is the net ocutcome of 33
years of the Congress rule and like
Congress rule.

Now, there is one common gare in
the budget. T was examining the
affairs of the Indian Council for Agri-
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cultural Research Institute and the
other allied institutes. While examin-
ing the Central Sheep & Wool Rezearch
Institute I was horrified to find that
the total budget allocation for the full

year was not fully utilised. For the-
first six months, they could not spend

more than 28 per cent of the budget

allocation. For the second half of

the year, the expenditure had

gone up higher and the last

month of the financial year, that is,

March, it had gone up tq the top and

in the last week of March it had

gone up to the top-most,

PROF. N. G. RANGA (Gunlur):
Why is it done so?

MR. CHAIRMAN: What about the
last date?

SHRI JYOTIRMOY BOSU: i is
much more. Prof. Ranga asks why it
was done so. This is dene so because
they could obtain greater and bigger
allotment compared to what they
really require and they can really
spend. The vcuchers of the contrac-
tors’ bills are cleared in the last
monih, and in the last week of March;
most of {them are cleared by adopting
fictitious and corrupt practices, Therc-
fore, Tive and let live’ is there, ¥or
the year 1981-82, the figure which you
have given and which excludes adxli-
tional tax and Bearer Bonds, jf I am
right is Rs. 1550 crores, and for which
I again use a very strong word that
it is all fictitious. We will prove it in
course of time. You have been prov-
ed wrong with regard to the Bearer
Bonds; 30th April is not far off. 1
would like to ask the Finance Mini-
ster to tell ug whether this amount
would be doubled or not when the
time comes. I think, it will be doubl-
ed.  This is inevitable bgcause they
have completely surrendered to capi~
talism, to multinational corporations,
big/bourgeoise in this country, feuda-
lism and the big business.

MR. CHAIRMAN: Will you kindly
give an assurance tq the Finance
Minister that when he replies to the-
debate, you will be present in the-
House?
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SHRI JYOTIRMOY BOSU: Of
course; I always try to do that.

MR. CHAIRMAN: You should make
it a point.

SHRI JYOTIRMOY BOSU: I shall
try my best and certainly bear this in
mind,

Mrs. Indira Gandhj repregents the
class fo which she belongs. Certain
things that have happened very re-
cently are very significant. One is
the appointment of Shri Lakhi Kant
Jha, L. K. Jha, Whg is this L. K
Jha? He was one of the hatchet man
of the devaluation exercise of 1966,
which made a beginning of a new
poverty era of the country. That{ was
the beginning of a tremendous price
rise when the Indian rupee was de-
valued by the American capitalists
and the World Bank. One of the hat-
chet man of Mrs. Indira Gandhi was
L. K. Jha, What are hig connections
with the multinational corporations?
If you see the United Nations Report
on Multinational Corporations, you
will find that he was a Member there.
Why was he made a member of that?
It was to render service to the multi-
national corporations and to wateyr it
down. L. K. Jha is a man of the
multinationals, L. K. Jha ig a man of
the big business, L K. Jha is unwant-
ed, undesirable and unscrupulous for
the socialist causes that we put for-
ward. .. (Interruptions)

Then you have got Mr. Tandon: he
has been made a super Finahce Mini-
ster for economi¢ planning. Mr.
Finance Minister’s big new boss, Mr.
Tandon, hag submitted s report as
Chairman of the Committee on Ex-
port Strategies. He jis former No. 1
of Hindustan Lever Ltd., one of the
biggest multinationals functioning in
this country. The Hindustan Lever
Ltd. is plundering the country. It is
not only plundering the couniry, but
with the money power that they have,
they got out of a scandal. They were
found in the Dalda factory in Ghazia-
bad with a tanker loaded of adulte-
rated oil for manufacture of Dalda,
but you can buy justice in this coun-

try. Alhough they were caught red=
handed willhh a tanker full of adulte-
rated oil for manufacture of Dalda,
they got out of it. I think, Mr, Tan-
don was No. 1 in Hindustan Levers;
he was the Chairman or the Managing
Director; now he has come as an Ad-
visor of the Government of India.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): How?

SHRI JYOTIRMOY BOSU: He has
given this report—Committee on Ex-
port Strategy, 1980, appointed by the
Ministry of Commerce, Government of
India, Interim Report and Final Re-
port. I would lay thig on the Table
of the House. This report has been
kept sceret, but still T would lay it on
the Table of the House; I have written
to the Chair already about that,

SHRI R. VENKATARAMAN: It is
a public document.

SHRI JYOTIRMOY BOSU: Mirz.
Gandhi, we know, runs with the hare
and funts with the hounds. She iz a
friend of the rich people as also friend
of the poor at the time of gettling
votes. The only thing they have goi
is an alibi in these 33 yearg of 2-1i2
years of Janata rule, What wag the
Janala party? It was a conglomeration.
who were fighting for small interests:
{hey did not have the time to dg mis-
chief, they were doing mischief to
themselves. They did not have the
capacity to do mischief. If they had
the capacity to do mischief, you woulg
not have been in power today.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): In spite of
you?

SHRI JYOTIRMOY BOSU: T have
not been in Janata, Mr. Vikram Maha-
jan. You have been telling untruth
io the High Court, Supreme Court
judges, do not do it here.
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SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansal): What a part-
-ner. Strange bed mates. He forgets
this. The occupation of the same bed
by them. Same bed mates.

-

MR. CHAIRMAN: Let him say.

SHRI JYOTIRMOY BOSU: Mr.
‘Vvenkataraman, your Election Mani-
festo promised to contain inflatjon and
‘bring about price stabilisation and
ring down the prices.

AN HON. MEMBER: He should be
asked to speak on the Bill,

SHRI JYOTIRMOY BOSU: And it
had been a continuoug price rise
since Indira Gandhi took power. And
Jin 1980-81 the rate of inflation was at
wholesale level. Prof. Rangag you
must understand you clapped the
iable at an inopportune moment, The
rate of inflation was at wholesale
level—17.8 per cent. So, at the retall
level it comes to 40 to 46 per cent.
And since January 1981, every week
the prices are going up. Every week.
Sugar has become bitter. We read in
‘the paper that in Ranchi sugar has
been sold at Rs. 40 a kila

PROYF. N. G. RANGA: For whom?

SHRI JYOTIRMOY BOSU: For
you. You have been taking money
from the sugar tycoons  during
the elections, We know that Same
is the case with pulses. The inter-
national price of edible oil, it I am
correct, is between Rs. 450 and Rs. 500
a quintal. Now, refining causes somie
losses in weight. Refining causes some
cost. That should bring price to Rs.
7 to Rs. 8. What is the price at which
normal man pays for oil tadav? You
are not fair to the public distribution
system. That has been given a go by.
Even in Delhi, in MPs areas, where
they are giving oil, the ration shop
owners have told that oil will not be
given at ration shops any more from
this week. Same is the case with
other food items, cement, paper, coal,
aluminium.
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Price rise has Been caused by two
major means. One is by Government
itself. They have forced the price
rise of steel by 20 per cent. When it
is 20 per cent at the base, what will be
the price of the end product? They
have raised the price of aluminium,
cement and so many other things, On
the one hand they are raising the
price in the public sector and on the
other hand they are abetting the pri-
vate sector in looting the country.
They are saying that you loot, Pay
us now; let us get elected, let us get
finance for running the Party; we will
give you lease to loot. Otherwise the
cost of production of sugar, it it Is
correctly examined, will not exceed
Rs. 2 per kilo at the present rate. And
the consumer jig paying Rs. 8, 400 per
cent for a basic commodity in the
city. Thig is what is happening.

On the other hand you see wheat
growers are making distress sale. Sir,
let it go on record—I have gone on
record at least six times—you will be
forced to import wheat quite probab-
ly.

MR. CHATRMAN: I think you are
not an astrologer.

SHR] JYOTIRMOY BOSU: 1 am
not an astrologer, but I read statistics
And after 33 years of Planning, Mr.
Venkataraman, your agriculture is
dependent on rain God. What jg your
Planning, if you are dependent on
rain-god. And vour mejor means of
transportation—Railtways— I  feel
pained after coming to the Railway
Convention Committee—is in horrible
condition. Your population growth
in 33 years, even if you go by the
Census, would be about 75 per cent.
Census figure is not carrect, Census
flgure is much less than what it is
actually. And what is your growth
rate for major means of transporta-
tion, railways? It is 11.8 per cent.

And in China it is 800 per
18 hrs cent. Your foodgrain pro-
duction in the 'best year,
in the bumper year is 135 million ton~
nes year before last and you are jum-
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ping .und beating your drum--a green
revolution. And next yéar, you stum-
bled and it came to 107 million ton-
nes. You ate away the buffer stock
of 20 million tonnes. Yoy are now
on the edge. Thank to rice. This
year, rice has saved you. What has
happened in socialist countries like
China where the cultivable land i3
12 per cent. of the total areas? Well,
our cultivable land is 44 per cent of
the geographical area. They are pro-
ducing 314 million tonnes of food-
grains.

MR. CHAIRMAN: What about
Russia? '

SHRI JYOTIRMOY BOSU: I do
not hag the correct figures.

SHRI R. VENKATARAMAN: China
is making a claim that her per capita
income is only 200 dollars.

SHRI JYOTIRMOY BOSU: They
believe in low key economy. You can
buy a kilo of mutton for Rs. 5 in
China. Yoy .can have a flat of 3
roams for Rs. 45 in Shanghai.

SHRI R. VENKATARAMAN: They
are asking for loan at soft window in
the UN.

SHRI JYOTIRMOY BOSU. You
please go and see and satisfy your-
self.

(Interruptions)

'SHRI R. VENKATARAMAN: Do
not denigrate India by comparing with
China.

SHRI JYOTIRMOY BOSU: No, I
am not denigrating India. We are nat
doing what ‘we should have done be-
cause of the capitalist path of deve-
lopment, the miseries have come be-
cause of your misrule of 33 years. This
is the miserable condition where we
are. (Interruptions) That is what I
m saying. How they are doing? The
. hoarders are buying wheat with the

bank finances and the private black
Mmoney and the essential commodities
8re going underground.

685 Lg -

The public distribution gystem about
which they talked so much the other
day has become a cruel joke and that
can be seen from your own experi-
ence, Now, they have been wanting
to kill the goose. Sugar which they
have been exporting for 20 years,
now this year, because they have
been go brilliant in their perfor-
mance, Raosaheb said the other day
on the Floor of this House that we
shall import sugar again.

AN HON. MEMBER: Not sugar.

SHRI JYOTIRMOY BOSU:
Sugar. It has gone on record. The
cost of production of the cement at
the factory gate—old plant—is Rs, 6
a beg. That is what I am told. The
controlled price is Rs, 30 a bag and
the black market under-weight price
is Rs. 60—70 a bag. They are allowing
the cement producers to mix 15 per
cent silica, sand. Ag far as coal is
concerned, there is a big scandal in
Haryana. The meteorological coal,
hard coke, it ig sold at Rs. 1200 a
tonne, Let the Punjab and Haryana .
friends deny that charge. At what
price the Coal India gets it? Not
even a fraction. It is a racket every-
where. You pay Rs. 500 and get a
tonne permit, I brought out a case
of a company called Ramsaran Das
Brothers. A 20,000 tonnes of superior
grade coal permit has been given. I
wrote to the Minister. They said,
‘We do not know anything now.”
Then I wrote a second letter, ‘Then
again they said, “We do not know
anything now.” Then I wrote a
third letter. Did g telephonic call
go to Mr. Jha, CMp of the Coal Com-
pany? What has happened to them?
A file was starteq saying that there
was a danger of fire in the coal dump,
Therefore, coal ghould be disposed of
quickly, Ramsaran Dag permit was
ready by then, That was the only
company. That is how the things
are happening.

MR. CHAIRMAN: You go on writ-
ing, Is there any limit when you have .

stopped?
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 BHRI JYOTIRMOY  BOSU:

No. Only when I die.

MR, CHAIRMAN: Nobody wants

this.

SHRI JYOTIRMOY BOSU:
Thank you, These are—tycoons,
blackmarketeers and  hoarders—the

racketeers who are financing these
people to remain in pgwer. We cal-
culated it. It was calculated by an
economist. There was a wind fall
profit. For sugar, for the first three
months, it was Rs, 150 crores. If you
multiply it by 6, it will be Rs. 900
crores. Rs. 800 crores they had made
till Mrs. Gandhj came o power—wind
fall profit. And the deal took place,
the major deal took place in Raj
Bhavan in UP. I am not bringing
in the Governor, only the Raj Bha-
van. And the commissioner of Excise
and the sugar tycoons of the holy
unit were there, I am told that a
total of Rs. 80 crores changed hands.
And that is how they got a lease for
the plunder. And I will quote an emi.
nent Englishman, John Randolph, he
once sald—

‘Buy and sell corruption in the
gross and a few millions more or
lesg is hardly felt in the account.
The deeper the play the greater
the just and the stake upon others
is nothing less than the patrimony
of this.’

So, therefore, if you say that you take
Rs, 80 crores from the sugar tycoons
of India, they are least bothered. It
is only part of the total collection.
It is part of the coal tycoons, the
steel tycoons, the cement tycoons, the
.paper tycoons—all rushing to pay
them. This warns that a further
threat has come to the economic
front, because they have now prono-
unced a total surrender t0 multina-
tional corporationg and blg business.
Ang I, am told the advent, the com~
ing in of LK, Jha, means a disaster
to the country’s economy ang socia-
lism if any value is attacheq to it. I
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am not gaying about the diamond
necklaces that are presented, I am

not talking of the caseés of Scotch
Whisky. I am not talking about
those things. I am talking about

multi-nation’s and big business. This
man, who ag the Governor of the
Reserve Bank played havoc with the
socialist econorny of the country.

AN HON. MEMBER: Who?

SHRI  JYOTIRMOY BOSU:
Mr. L. K, Jha. I am told he ig al-
ready.. . (Interruptions)

SHRI K. P. TUNNIKRISHNAN
(Badagara): It is all there jn his
book., If you read, you will know.
(Interruptions)

SHRI JYOTIRMOY BOSU:
He has been brought in as a super-
Finance Minister the Chairman of
the Economic Reforms Commission.
He will be,.. (Interruptions) Yes,
yes.

AN HON, MEMBER: Whose prose
is this?

SHRI  JYOTIRMOY BOSU:
R is a new prose which Mrs. Gandhi
hag created. Therefore, I am telling
you, there would be dealings direct
between Mrs. Gandhi in No. 1 Saf-
darjang Road and Mr. L. K, Jha's
office. The Cabinet and the Ministers
should be bypassed as was done in
the case of devaluation and this man,
without any orientation towards his
professed philosophy, ** and his
appointment is causing rejoicing....
(Interruptions) _

MR. CHAIRMAN: Excuse me.

-

(InteMptim)

SHRI JYOTIRMOY BOSU:
I am saying it on my responsibility.
SHRI R. VENKATARAMAN: I
object. He cannot sdy that.
bl He is holding a position
as & Chairman of the Commission
Unlesg you have, (Interruptions)

"‘Expunged ag ordered by the
Chair,
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MR. CHAIRMAN: Mr, Bosu, I will
.make another observation, In fact
what I wanted to say Mr. Venkata-
raman has already said in his obser-
vations. The other day I had an oc-
casion to listen to a speech by Mr.
_Callaghan, By no stretch of ima-
gination ean Mr. Callaghan can be
described as an agent of multi-natio-
rials.

(Interruptions)

MR. CHAIRMAN: Mr. James
Callaghan ex-Prime Minister and
leader of the Labour Party in Great
Britain had come here, you know, I
think a large number of our friends
here had occasion to listen to his
speeches. He delivered the Rajaii
Memorial Lectures: And I found
that Mr. Callaghan was not only
appreciative but full of price for
Mr. Jha, for his contribution to the
well known report: North South, a
Programme for survival. Now, would
you say that Mr. Callaghan also is
an agent of multi-nationals?

(Interruptions)

SHRI K. P. UNNIKRISHNAN:
He wag only a member. It is a report
of the board, He is only a member.
(Interruptions)

MR. CHAIRMAN: He played an
important role in drafting and pre-
paring the report.

(Interruptions)

SBRI K. P. UNNIKRISHNAN:
We are not talking about if. Mr.
Jha has written other books also,
where his whole philosophy is
there. M is there for anybody to see.
It has nothing to do with the
Congress Party. He is actually anti-
Congress. (Interruptions)

SHRI JYOTIRMOY BOSU; He has.

got sonie integrity to  help others.
Agreed. He has got some integrity
to help those who are trying to....
{Interruptions)

SHRI R. VENKATARAMAN: If you
want to persist, you can. (Interrup-
tions) ’

SHRI JYOTIRMOY BOSU: The
Prime Minister’s Seeretarjat rejuve-
nated. ..

MR. CHAIRMAN: 1 am reading

out Rule 353.

SHRI JYOTIRMOY BOSU: That
I can quote from memory. You are
right; I change my argument and
say, he has got bags of integrity for
those whom we are fighting at the
moment,

MR. CHAIRMAN: You are fight-
ing all sorts of people who exist
mainly in your imaginatién only!

SHRI JYOTIRMOY BOSU: Thanks
to late Shri Feroze Gandhi who
brought a Bill which was made into
an Act. That ig why we are able to
have a discourse here. If you ftry
to cut that, Parliament will become
infructuous.

MR. CHAIRMAN: No, no; not at
all!

SHRI JYOTIRMOY BOSU: Thank
you very much. You are very rea-
sonable to us.  What is the total
budget of the Prime Minister’s
Secretariat which has been rejuve-
nated? The total budget provision
for the entire Cabinet is Rs. 1,61,65,
000—Mr. Venkatanaman, you gre
making copious notes; tell me if am
wrong—out of which Shrimtai Indira
Gandhi’s establishment alone will
consume Rs. 44,07,000, i.e. over 26
per cent for one person. How many
of them are there, | cannot count them
bécanse their numbers are fluctuat-
ing. Even the Cabinet Secretariat,
which is the Secretariat of the whole
Government, the nucleus of the Indian
Administration, has a  budget of
Rs, 33,52,000, much less than the
Prime Minister’s personal secretariat.
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Is this not an indication that centra-
-lisation of power ig being done and is
being contemplated in a vigorus way?
(Interruptions).

SHRI R. VENKATARAMAN: He
is entitled to his views. 1 will reply
to all of them. (Interruptions).

SHRI JYOTIRMOY BOSU: Her
action squads and hatchetmen—RAW,
C|O External Affairs (1981-82)
budget, Post Box External Affairs—
Discretionary Fund— That is one
item we can detect. We know that
the budget is much more than that—
Rs. 22,32,00,000 kept at the disposal
of the Prime Minister for ensuring
her political continuity and consoli-
dation. 1.B. 1981-82—Rs. 17,50,00,000.
What was the budget in  1972-73?
Rs. 6,25,00,000. So, it is three times
now. These are all aimed at dicta-
torial and dynastic rule. That is
all. The Janata Government had
disbanded and clipped the wings of
the Prime Minister’s Secretariat.
The Director of RAW’s position was
downgraded. The Prime Minister’s
Secretariat was greatly disbanded. I
remember when I used to come thro-
ugh Gate No. 5, there were hardly
three or four security men. Now
you see a galaxy from all the gates—
50 of them at a time on duty.
Therefore, it is all aimed at the same
thing, In spite of legitimate demands,
IB. and RAW revolted against the
highhandedness of the authority.

Misappropriation of Discretionary
Fund and Source Money—Mr. Ven-
kataraman, how was the Discretio-
nary Fund misappropriated? 75 per
cent of your Source Money was swal-
lowed by those officers who took it.
They write reports sitting in Darjeel-
ing Bhutia Hotel about their infor-
mant geross the border. You have
to make a probe into the Discretionary
Fund and Source Money expenditure.
It is very jmportant, because the
Chairman of the Public Accounts
Committee tried to probe and all that
the man is requireq to give is a
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certificate saying, “I  certify that
the money for which jt was earmar-
ked has been spent” Signature—you
cannot make out.

Coming to this  Prakash-Tandon,
ex-Hindustan Lever, a trusted stooge
of Multinational Corporation and
National Council of Applieq Econo-
mic Research is financed by whom?
The same people! What is the pro-
gress which Shri Tandon wants us to
make? He wants the Government to
help the multi-nationals. So, he has
quoted the World Bank Report in his
own report. He says “undue bias
towards import substitution in trade
policy”. Just gee; he does not wants
us to be self-reliant; he wants per-
petual dependence on imports and
further  devaluation of the Indian
rupees. I will quote from the Report.
I have got the report with me here.
I can lay it on the Table of the House.
The final report is dateq December
1980 and the interim one May 1980.
This is a combined one. 1t says:

“(a) undue bias towards import
substitution in trade policy (b)
higher relative rates of inflation
compared to inflation abroad and

(c) an inappropriate  exchanger
rate. An effective export stra-
tegy must counter all these biases.
It must ensure that over time the
bias towards import substitution is
progressively reduced”.

—which means, we must become
more and more dependent—

“and in the jnterim these advant-
ages must be compensated.”

Wonderful. Then he goes on to
say many things. He says:

“There is scope for these units
and we endorse the concept of
extending to them privileges nor-
mally available only in Free Trade
Zones.”
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What more do you want to open the.

way for the multi-nationals to come
and plunder this country, the major

portion of those people live on two

morsels of food? This report is

telling them: loot them, plunder

them and take as much money as you
" want.

SHRI K. LAKKAPPA: They are
flourishing in West Bengal,

SHRI JYOTIRMOY BOSU: They
are flourishing all over India because
of the economic policies, which are
controlled by the Central Govern-
ment. He says on page 6;

“At the present level of cash as-
sistance of Rs. 300 crores an ad-
ditional 10 per cent, Rs. 30 crores
should be an incentive worth try-
ing.”

So, Rs. 300 crores is not enough, give
more, 10 per cent of the exports,
starve yourself, export your oil cakes,
starve your cattle and import milk;
that is the theory,

Similarly, they have said many
things, relating to heavy concessions.
I cannot quote all this, because it
will take too long a time. But I will
quote one, and that is the Note of
Dissent, thanks to Shri Rangnekar
and Shri Amit Bhaduri, who said:

“It seems that this Committee on
Export Strategy has interpreted its
task as one of recommending a
series of schemes and methods for
promoting exports without being
concerned too much gbout the eco-
nomic costs and social consequen-
ces of such promotional schemes.
In effect, this meang assigning an
almost absolute priority to expan-
sion of exports. This, in our view,
is wrong, both in terms of elemen-
tary economic logic and social im-
plications.”

This is all. This man has been paid
for to do this, We understand this
Tandon much too well.

Coming to the collection of Central
excises, Mr. Venkatraman, giving ex-
emptions to big businessmen has be-
come a big scandal. We would re-
quest you to lay on the Table an up
to date list of the customs and excise
exemptions given exceeding Rs, 50,000
since you became the Finance Minis-
ter. Hereafter, I would request you
to lay on the Table of the House
every session the exemptions given
under customs and excise, because
this is very important information
which the House should know.

Some time ago, when I was the
Chairman of the Public  Accounts
Committee, a case wag detecteq where
Shrimati Indira Gandhi had given
customs exemption to the tune of
Rs. 232 crores to ICI and Kilachand
on the import of ethyl alcohol.
Kindly see the P.A.C, Reports of 1973.
74 and 1974-75. Exemption wag given
to the extent of Rs, 232 crores in one
deal, in one consignment... (Inter-
ruptions) Why are you worrying
about it? Go to the library, get the
report and go through it.

AN HON. MEMBER: Check your
figures.

SHRI JYOTIRMOY BOSU: I have
checked it. You are never allowed
to enter that area.

MR. CHAIRMAN:
in mind the time factor.

Kindly bear

SHRI JYOTIRMOY BOSU: I am
concluding.

The Government is very fast mov-
ing towards the concentration of
power ag well as the concentration
of wealth in the hands of a few. I
have mentioned the figure of Rs. 232
crores gbout ten times. It is on re-
cord, The Industrial Policy Reso-
lution is being given 5 goby. Power
generation is now being contempl-
ated’, .. .

SHR] R. VENKATARAMAN: Have
you put any cquestion on this?
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SHRI JYOTIRMOY BOSU. 1 ghould
have, Because I go on putling ques-
tiong, 1 canont tell you off-hand,

The Industrial Policy Resolution is
being given a goby. Now it is jn the
press that they want to give power
generation to private sector. For gteel
production expansion Tatas have got
enormoug amount with the guarantee
from the Government of India and
there are now even private sector coal
mineg right under the nose of the
Minister, He visited Dhanbad last, he
came to know sbout it, but he would
not do anything because it was a con-
sideration.

Spot cash purchase of crude has
become a big source of corruption.
This needs examinatiop ang restraint,

ONGC’s brilliant scientists have
been relegated. The Petroleum Direc-
torate is now taking charge of the
whole affair. For the Institute of
Reserviorr Management, Ahmedabad,
you do not have g Director. Its im-
portg exceed Rz, 6000 crores a year,

Your policy with regard to drug
business is a sell-out and the Drug
Price ontrol Order, 1979, I am told, is
being amended tq help the drug pro-
ducers more,

Sir, the Defence equipment pur-
chase and sale ig a scandal. The other
day things came before the House
ahout the sale of (Centurion gpare
parts weighing 5000 tonnes. Purchase
of communication equipment for
Vijayanta tanks from Marconi—all
these are causing a lot of embarrass-
ment and distress to us. Who are the
gainers? Those Reagans and Mar-
‘garet 'Thatcher. If you see the
world armg trade of USA, in 1978 it
was' $5800 million, In respect of UK.
it was $600 million. In respect of
France it was S2000 million. ‘Who
are the buyers? The buyers are
South Asian countries—in 1968 it was
$391 million and it had come in 1978
to S1019 million,
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- 8ir, I do ;not wish to take much
time. I would like to say this that the
way they are moving, the way they are
taking the country to an economic
disgster, the way they are selling out
the country’s interests to multina-
tionalg and the Big business and the
landlord class, the country is sitting
on a volcano, Mr. Venkataraman, your
Budget is nothing but a futile exercise
and you would not be able to face the
people when you go to the streets,

SHRI AJITSINH DABHI (Kaira):
Mr. Chairman, Sir, the Finance Bill is
the vehicle by which the Govern-
ment’s fiscal policies and the taxation
proposals of the Budget are made to
materialise.

Sir, in 1979, the Janata Party Gov-
ernment's Finance Minister, Mr.
Charan Singh hy his Budget of 1979-
80 had taken out whopping, Rs. 665
croreg of taxes and yet he was able
to increase capital and revenue ex-
penditure only by Rs. 100 crores, the
year ending with all-time record de-
ficit of Rs. 2,700 crores. In contrast
in our hon. Finance Minister Mr.
Venkataraman's Budget of the next
year, that is, of 1980-81, he was able
to increase capital and revenue ex-
penditure of Rs. 3000 crores with just
Rs, 285 crores of taxeg leaving only a
deflcit of Rs. 1975 crores. This finan-
cial feet of hon. Finance Minister was
remarkable in view of the fact that he
had presented his Budget in the face
of rising inflation of 2.14 per cent fall
an agricultural and industrial output,
deficit in foreign trade and exorbitant
price rise of 25 per cent caused by Mr,
Charan -Singh’s previous Budget. At
that time I said in this House that
Shri Venkataraman's . Budget was
dexterously designed with deftness
and imagination of an artist to meet
the daunting challenges ahead— .ex-
ternal, internal, sorial, economic and
political, man made and.caused by
the nature’s vagaries. . Last year 1980-
81 had proved what I had ggid then.
When last year hori, Venkataraman
told this House that he would resign
if he failed, many political parties in
this House and outslde started wishful
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thinking that Shri Venkataraman has
failed -but the result of the sagacious
economie policy pursued by hon.
Venkataraman and encouraged our
hon. Prime Minister Shrimati Indira
Gandhi have not obliged them. Shri
Venkataraman had go dexterously de-
signed his Budget of 1980-81 with
nation’s economy which wag in 1979-
80 walking on razers edge is now
made to sail on smooth track cont-
rary to the predictions of varioug emi-
nent economists and political parties.
The inflation js not only arrested but
is brought down from 21.4 per cent fo
13.5 per cent. The agricultural sector
is poised for continued growth., This
year the food grainsg output is going
to touch an all time record of 135 mil-
lion tonnes. The industrial growth
which had gone down below, .0 is
now picked up because of the impro-
ved infra structure. The whole eco-
nomy of the nation is on the hump,

Current year’s Budget, second suc-
cessive presented by our hon. Finance
Minister once again has shown to the
economists of thig country that budget-
ing ig not a merc dry book keeping
but jg an art.

Thig year our main concern is to
take the nation's economy on the path
of non-inflationary growth. To achieve
this, our hon. Finance Minister has
through hig-Budget and the Finance
Bill resorted to what he calls supply
management, 3y new economic philo-
sophy. -Instead of putting curbs on
the demands, this economic policy
keeps contro] on the resources of pro-
duction and supplies these resources
to the private gector and the public
sector, from each according to its
need to each according to its capacity,
to use the phrase -from Bible. If we
look the Budget and the Finance Bill,
our Finance Minister has sought to
mobilise community savings in a big
way for the public sector through
banking system and for the private
enterprise through the stock markets.
This will increase production on all
fronts and. will bring down inflation.
i some people call this g mixed

economy, well, they may, but here is
a novel method to press “mixed eco-
nomy” to the cfervice of socialism.

That is why our hon, Prime Minis-
ter, Shrimati Indira Gandhi, while
addressirig the National Development
Counci] on 14-2-81 had gaid that
mixed economy ig in no way inconsis-
tent with the socialist goal of this
country. Even in socialist countries,
there are greater relaxations of con-
trol. Our CPI friends and CPM friends
like Mr. Jyotirmoy Bosu who call
this Budget a bourgeojs Budget are
deliberately ignoring the fact that
even Communist China openly wel-
comes foreigp investment and invites
even multinationals. With all purity
of socialism, China and Russiz have
failed to provide enough food for their
people, Today, Russia and China gre
the biggest purchasers of wheat in the
world market. Americy hag put an
embargo on the purchase of wheat
by Russia, Anyhow, this confirms the
sagacity or the wisdom of following
mixed eponomy.

However, the taxation proposals
made in the Budget are sound still all
depends upon the performance of the
Finance Department. The Finance
Bill presented by the hon. Finance
Minister mentiong some measures to
prevent evasion of taxes, But thes¢
measures are not sufficient. ‘The pri-
vate sector industrieg evade - excise
duty on g large scale. Last year, as
against Rs. 6400 crores of revenue
from excise and customg duty the
deficit was about Rs. 1600 crores,
mostly comprising evasion in commu-
nity imposts, The maximum incidence
of evasion js in tobacco, sugar, cotton,
synthetic fibre and iron and steel
manufactures. The anti-evasion cell
of Director of Revenue Intelligence
should be re-fashioned and activised
to prevent enormoug losses to the
nation’s exchequer, .

We all know that in 1971, a special
derive calleg “RAT”, reduction of
arrears of taxes, was launched and,
in 1978, a specia] cell wag opened in
the Central Board of Direct Taxes for
recovering arrearg of taxes of Rs, 10
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lakhs and above. Despite that, the
aTrears remained stable around Rs, 800
croreg upto 197374 and then steadily
increased to Rs 936 crores in 1974-75
‘and Rs. 983 croreg in 1975-76,

The grosg arreiars of corporate taxes,
income-tax interest and penalty reach-
‘ed Rs.-1004 crores in 1976-77 and since
then and during the Janata Party rule,
the figure hag not receded. The tax
arrears keep .on growing and, with
it, the burden on-the common man,
Under the able direction of our hon.
Finance Ministar, with the improved
performance of our Finance Depart-
ment, I hope, the common man will
be free from the burden of fresh
taxeg which have already reached a
saturation point.

Ag far back ag in 1970, the Wanchoo
Committee had calculated that as
much as Rs. 10,000 crores of black
money was in circulation in the coun-
iry, Now it is calculated to be about
Rs, 20,000 crores, running a parallel
economy in the country. How else
can we account for the record prices
of sugar and edible 0il? Ag against
the croreg of rupees which they earn,
the trading communities of the coun-
try pay only paltry amounts by way
of taxes anq revenue while enjoing
ill-gotton wealth and exploiting the
masses.

If the gpecia] bearer bond-scheme
of the Finance Minister succeeds, then,
it will go a long way to bolster up our
national economy. Those who hold
unaccounted money cannot deny that
they are after all our own counirymen,
Out of selfishness, they do not know
what harm they are causing to the
nation. Theiy selfishness has obscured
their sense of patriotism. This pearer
bong scheme is an appeal by the Hon,
Finance Minister in the name of the
nation to their sense of patriotism.
They shoulq come forward without
fear and save the national economy.
Thig is a clarion call to the patriotic
people to prove their patriotism.

Demonetisation, as sugested by
some, is not a sane method to unearth
black money. The very fact that the
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valug of the rupee is only 23 paise -
showg that demonetisation will cause
much hardship to the common man
and it wil] also undermine the faith
of the people in the Govermgnent
which is quite disastrous, Demoneti-
sation can be effective in z small
country but not in a vast country like
India having 68 croreg of peopie,

The credit mobilisation in the cur-
rent year ig as low as Rs. 271 crores.
Again our Finance Ministe, hag given
further fiscal concessions to the private
sector, The uncovered deficit is Rs.
1,539 crores. But, considering that the
export subsidies are increased and the -
subsidieg on food and fertilisers are
raised from Rs. 600 crores to Rs. 679
croreg and with some overt and covert
subsidies, thig deficit ig likely to go
further than anticipated,

Therefore, the Finance Ministry
should exercise the utmost restraint
and evolve bank credit monitoring
agencies. Otherwise, the result would
be more accretion to liquidity in the
economy.

If we refer to our previous expe-
rience at the time of the Janata Party,
we find that had the Government
tightened the bank credit along with
importg such a step woulq have com-
pelled the traderg to bring sugar in
the market and sugar prices would
have stabilised. It may be - recalled
that some yearg back, taking advan-
tage of easy bank credit, the trading
community of this country had caused
failure of the nationalisation of the
trade of wheat,

Therefore, strict monitoring of bank
credit by the Finance Ministry is a
must if we want to consolidate the
gaing of thig dexterously designed
Budget. From clerks to Heads of De-
partments, the vast areng of govern-
ment servants devour 16 per cent of -
the country’s nationa] income; and 60
per cent of the petroleum producty are
consumed by the Government and
government officers. The Finance
Department has enough power, to
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save crores of rupeeg for the nation

economiging and cutting gown the
extravagant expenditure of the Gov-
ernment.” The hon. Finance Minister
is right when he gayg that _the sta-
tistics or the fipures of poverty line
are not always indicative of, or do not
convey, the real position. Yet it is a
fact that, in thig country, there are
stil] croreg of people who live below
the poverty line; they barely manage
to get one square meal a day. There-
fore, still much remaing to be done
for the Scheduleg Casteg and Sche-
duled Tribeg ang other weaker scc-
tions of the society, The middle class
ig still groaning under the burden.
Al] these people look to our Govern-
ment with high hopes. They think
that they have now no capacity to
bear the fresh Lurdeyn of taxes. They
all desire that, Ly plugging the loop-
holes for tax-ang excise duty-eva-
sions, by curbing hoarding, by pre-
venting black-marketing of essential
commodities, by cutting down the
extravagany government expenditure
and by strict monitering of bank
credit to unscrupulous  business-
men including the 13 big mono-
poly houses which account for
40 per cent of the sales and
70 per cent of the profits retained,
the Finance Ministry can bring crores
of rupeeg to the nationa] exchequer.
These crores of 1upeeg thus saved can
help in a big way in restoring the
nation’s economy to the path of sta-
bility, growth and social justice, That
ig why 1 have said that much depends
on the performance of the Finance
Ministry which can prevent the frus-
tration of the people.

One point which I want to make at
thig stage ig that there are optiong in
the national economy. If the options
in the fleld of national economy are
complex, the management of the con-
tending social and class interests js
still more difficult. Because the result
of the last Lok Sabha elections has
shown us that the popular swing has
swept away the loose political struc-
ture like the Janata Party. But we
have not been able to_dislodge the
political structure which represents
the specific clasg anq social interests

Notable amongst them are the CPM-
led Left:Front and the Lok Dal,

In 1971-72, under the leadership »f
our Prime Minister, Shrimati Indira
Gandhi we had removed tae dangerous
red spot on the political body of
India. But that dangerous red spot has
re-appeared on the land of West Ben-
gal and Kerala, The people who subs-
cribe to Mao-tse-Tung’s political die-
tum, namely, that{ power emanates
from the barrel of the gun and who
‘nave no inherent faith in Parliamen-
tary democracy, came into power by
riding on the shoulders of
the Janata Party Conglome-
rate - in West Bengal in 1977
and then again riding on the failures
of the Janata Governmnt in Kerala
in 1978, These CPM Left-front Gov-
ernments thrive on the poverty and
discontent of the masses. Therefore,
our Government's economic policy
which has the potentia] to lead the
nation to all round economic develop-
men¢ and prosperity must be success-
fully carried out. This would act as an
effective bulwork -against the advent
of the red danger in India. It ig greti-
fying that our Heon, Finance Minister
has the will and the erudition to meet
thig challenge

Therefore, Sir, I support the Finance
Bill,
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*SHR] K. T. KOSALRAM (Tri-
cnendur); Mr, Chairman, Sir, extend-
ing my suppory lo the Finance Bill, I
would like to say a few words.

Shri Maganbhai Barot knowg that
only yesterday his colleague Shn
Sisodig has stated that the arrearg of
income-tax amount io Rs. 1000 crores
and he had askeq the Income-tax
Department to collect the arrearg of
income-tax as cutly ag Possible.

In this matier, the Income-tax De-
partment condacrs surprise raidg and
incriminating documentg aye seized.
Recently in a raid conducted on the
houseg and offices of two industrialists
in Madrag 750 kes. of silver bar were
seized and also 140 lakhs of rupens
worth binamj shsres and  deposiis
were also geized. This has been given
wide publicity in the Press. 1t has
also beep said that there iz a prima
facie case of conrealed and undecla;e:
wealth. But the people are not told
what further action has been taken
after thig raid and seizure of incri-
minating documents and binami shares
and bonds.

This kind of raid 1is going
on everywhere. Deople are readinz
in the papers. Sir, Mr. Barot ig here.
Mr, Venkataraman ig not here. But I
wanted to tell you despite the wide
publicity you are giving to these raids,
vet nobody knowg what has happened
afterwards.

*The original speech wag delivered
in  Tamil.

There is a Seiftlement Commissioner.
Thig Officey has got enormous power,
If a man is prosecuted, thig Settle-
ment Commissioaer can drop the pro-
secution case. He can do whatever he
thinks. And finally what has happen-
ed people do not know. So, what I
am insisting on the Governmeng is
that the final penal action must ba
made known to the public. f law is
not there, you must provide for that
or you must amend the Act. Onlv
then the people will have contidence
in the Government,

I doubt very much whether you are
administering the country or the
Supreme Court or High Court is
administering the country, .

While the Supreme Court ig there
o interpret the law, unfortunately one
Judge said about bearer bonds:

“Which fool is going to buy the
bearer bonds?” ** The Judge has no
business. He can make a judgment.
Because of that your bearer bonds
scheme has not been successful.**

We are the superior body. The
Supreme Court iz not a supreme body
Parliament is the people’s elected
body and it is a supreme body. We
can do things or unde things in Par-
liamentary affairs, In the LIC matter,
an Act is there, an agreement js therc.
My friends may challenge anything.

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): 1 am on a point of
order. Ruleg clearly gay that on judi-
cial pronouncements of courtg of law,
personal criticism cannot be made on
the floor ‘of the House.

SHR] K. T. KOSALRAM: I know a
little bit. This is only a reference. Let
us have some respect for Parliament
power also.

SHRI OSCAR FERNANDES
(Udipi): Sir, I would like to know 23
to how Mr. Bosu complimented the
Supereme Court in morning.

**Expunged as ordered by the
Chair. ‘
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SHR]} K. T. KOSALRAM: I know
how to talk, Who are you to inter-
fere? T know how to gpeak, (Inter-
TUuptions),

~

MR. CHAIRMAN: You please

addresg to the Chair

SHRI K, T. KOSALRAM: 1 hope
Mr. Bosy and other friends would not
support the vested interestg in this
country. There are number of cases
of the vested interests pending before
the court. They have got injunction
from the court, Milliong of people are
suffering on account of these injunc-
tions. I have not mentioned any
judgment. But today if the income
tax peorllel raid the houses of big
people, the next day they go to the
courts and get injunctions. They have
seized a lot of money, There are 120
cases pending before the Supreme
Court and they have got injunctions.
How can we tfolerate this king of
things? We must find out ways and
meang to check this thing.

SHR] JYOTIRMOY BOSU: Will you
yield? You mentioned about the in-
come tax people. You are speaking
in g mixed language, Are you aware
of thig fact....?

MR. CHAIRMAN: If at all you want
to say anything, let him complete first.
You carry on.

THE DEPUTY MINISTER IN THE
MINISTRY™ OF FINANCE (SHRI
MAGANBHRYF BAROT): Yoy should
have raiseqd a point of order at least.

SHR] K. T. KOSALRAM: The Gov-
ernment should consider very serious-
ly how to prevent thig kind of injunc-
tions and so on. If there is any lacuna
in the law, then you should see that
lacuna is phigged., The final action of
the raid should be made known to the
public. Then only the people will
have faith and confidence in the Gov-
ernment. Benami shares and benami
deposits worth Rs. 140 lakhs have
been seized, 750 kilos of silver bars
have also been seized. This man is
still continuing ag the Chairman of the
joint sector project. SPIC Rs. 200
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crore project which is in the joint sec.
tor. So far you have not taken any
action. You should have written
to the concerned department. When
there is-a primg facie case ageinst him,
then you should have written to the
concerned department or the concern-
ed State and asked them to remove
him from the Chairmanship, There is
another project which js also in the
joint sector. His sop is there ag Chair-
man of that project, When there is 2
prima facie case against him, then you
should have written to the concerned
department of the concerned State and
asked them to premove him from the
Chairman. How can we tolerate this
king of things?

The Finance Minister is frying to
control inflation through supply mana-
gement. Supply management means
increasing the productivity, augment-
ing production tg meet the growing
demand. Shortage of coal, electricity
and the railway wagong are the three
bottlenecks, Can you control these
three departments? It is impossible.
When coal is available, the wagong are
not available and wvice versa, The
same js the case with electricity. So,
thig is the unforturate state of affairs
in this country. The inflation can he
controlled only if the production is
increased and the productivity goes
up. Whatever things you may feel,
you can go ahead and do. Another
hon, friend hag referred to banks.
You know the state of affairs in banks.
Nobody knowg whether tomorrow the
banks wil] be open or mnot. Some
people are confident; they have to have
faith in God. Some people have faith
in conscience. ~ Nobody knows which
bank will be opep tomorrow gnd which
bank will not be open—even the
Reserve Bank. In 1979 or 1978, in.a
branch of Punjab National Bank in the
capital Manager wag hit by a sub-
ordinate clerical staff. He was hit
and he was also ghéraoed. You have no
control. 1t is disgraceful, There are
millions of unemployed people, avail-
able. If anybody indulgeg in illegal
or unawful actg and goes on strike
you should remeve him and appoeint
somebody from the unemployed
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people. Dozens and hundred of M.A’s
are there, graduates are there. Why
are you afraid? If you are here to
safeguard the public interest why
should you care for a handfu]l of
people? Therefore, my suggestion is
that you must act very very strongly,
and independently, You should put
an end to thip kind of things.

Another thing. Only ene point more
ig there, In the auction conducted by
the D. D. A. one man had taken a bid
for Rs. 30 crores. Bug you are not
checking the gource of the money. I
know a specific case in Ramakrishna-
puram. You make a note of it, He
hag taken a bid for Rs 30 crores. No-
body knows how this huge amount hag
come, Thig is an example. Similarly,
the land has been transferred. How
hag this money come? It ig an im-
portant thing.

You are ilaxing capital gains under
Section 54-A, You can impose a small
tax if that amount is deposited in the
nationaliseq bankg or Unit Trust.

Another thing ig about the budgetl
provision. Last year, Mr, Venkata-
raman mentioned about the constitu-
tion of an Appellate Tribunal. Till
today it has not been constituted, Why?
1 wanted a categorical answer from
him, This is safeguarding somebody’s
interests, Why? There are hoarders
everywhere in thig country, During
the Emergency period the Government
haq dealt with this subject with an
iron hand. But now there are hoar-
derg everywhere. Nobody can get
sugar. Nobody can get the essential
commodities, But we do not want any
emergency to be imposed. Even under
the present lawg you can deal with
these people.

1729 hrs...

[{Mr, DeputySpeaker in the Chair.)
With these words, 1 conclude my
speech.

MR. DEPUTY-SPEAKER: Shri
Dileep Singh Bhurie,
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(Dis.)

MR. DEPUTY-SPEAKER; Mr.
Kali Charan Sharma, you can continue
tomorrow. We have to take up the
discussion under Rule 193,

18,01 hrs,

DISCUSSION RE. SITUATION ARIS-

ING OUT OF REPORTED CONSPI-

RACY AGAIST INTEGRITY OF THE
COUNTRY

MR. DEPUTY-SPEAKER: Now, we
take up the discussion under Rule 193.
Mr., Mani Ram Bagri,

st wAew v (fEe)
IS WZEW, WG W { AN
ATfreaTa $T AT, Tl AQfEATT BT
AT, FE IAT AT K ST T
s 1 8, A e AT
A G g1 @I, T TRET A3
FY arr &1 WY §, wF qfew G-z
FY a7 &Y W & WX TF wgeaqy faun
9T HIST qgAT SHI AT Bl qI4 FA(
A offe d9mm wow T F ane
HIAT AT GOAT HEAT &, BT FEA
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W 9T q91 99 | ag fedr g% ordl
FT JATA AT qfaa FT G0 AGY 8, q8
fet o A9gT a1 9° FT T AH
¥ oz fedy s %1 g A &, 3w
AT TS B AT g W wgfandy
TA FTHATA G ) § 13 F 99 FgaT§
AT AwawT ATl I aWT
fve gdwsfy & a8 S&E 99
T oifgy | W T W & mRL
qowarmigat AT g fedfemr A
wrory nfr oY g WY AR Ay g
argamE A9 Aeg, I Afrar
g X T it it wiw



